Int he Central Administrative Tribunal
Calcutta Bench

MA Ne.234 ef 1908
® (OA Ne.338 of 1997)

- Present |: Hen'ble Mrf D} Purkayastha, Judicial Member

Ministry ef Labour
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Smt. Sankari Sankar & Anr.
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' For the RQSp%ndents: Mr. B. Mukherjee, 1d, Advecate,
Heard on : 30-6-¢8 Date of Judgement : 30-6.98
Heard Ld.Advocate Mr, Mukherjee fer the @%@%pondents. I have
’;%;; . gene fhrcugh the application., , » licartzis qat
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prays for extensien of one menth's time for implementatien
of judgement frem the date of dispesal of this a#plicati@n. Prayer is
allowed, Respondents are directed to implement the judgement "‘within
ene month frem to—day as prayed'fer. Ne further time will be allewed

for implementatien, Accerdingly, the miscellamseus applicatien is

| dispesed of,
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( D. pPurkayastha )
Menmer(J)




